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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

APPEAL NO. 24 OF 2024

IN THE MATTER OF:
AL NOOR EXPORTS ... APPELLANT

VERSUS

UTTAR PRADESH POLLUTION
CONTROL BOARD & ORS. ... RESPONDENTS

REPLY ON BEHALF OF RESPONDENT, U.P. POLLUTION
CONTROL BOARD.

I, Ankit Singh, S/o. Shri Ajit Singh, aged about 38 years, Regional
Officer, U.P. Pollution Control Board, Muzaffarnagar, U.P. at
bresent at New Delhi, do hereby solemnly affirm and declare as

under:

1. That | in the capacity abovenoted am conversant with the

facts and record of the present case, hence competent to
swear this affidavit.

2. That | have read the Appeal filed by the Appellant and

enclosures annexed therewith and have understood the
same fully.

3. That at the outset of this reply | deny each and every
averment made in the said Appeal save and except those

which are admittedly by me specifically hereinafter.

l
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4. That the replying Respondent is placing following facts for

kind consideration of this Hon'ble Tribunal:

(A)That an O.A. No. 715/2023; Mohd. Mustakeem Vs
MoEF&CC and Ors. was filed before this Hon'ble
Tribunal wherein the Applicant had raised the grievance
that the project proponent i.e. M/s Al Noor Exports,
Jansath Road, Muzaffarnagar was operating the
slaughter house in violation of the norms and no action
has been taken by the authorities. In reference to the
above O.A., this Hon'ble Tribunal disposed of the said
application vide order dated 06.12.2023 and directed
that the Chairman, UPPCB shall duly considér the
grievance of the Applicant and take appropriate

remedial action in accordance with law.

(B)That the Chairman, U.P. Pollution Control Board has
called a report from the Regional Office and in pursuant
thereto the Regional Office, Muzaffarnagar inspected
the industry in question on 14.12.2023. During
inspection, certain violations were found, hence
recommendation were made to issue directions under
Section 33A and impositon of Environmental
Compensation to the headquarter vide letter dated were
sent by Regional Office, UPPCB, Muzaffarnagar vide
letter dated 06.01.2024 and accordingly the headquarter
issued show cause notice dated 14.02.2024 along with
imposition of E.C. Copy of showcause notice dated
14.02.2024 issued by the replying Respondent is being

enclosed herewith and marked as Annexure-1 to this

reply. 2.
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U.P. and Others, this Hon'ble Tribunal on 12.09.2023
issued directions constituting a committee of officers of
MoEFCC, CPCB, UP Ground Water Department,
District Administration and UPPCB directing the
committee to inspect all the industries mentioned in the
said O.A. and submit the compliance report of individual
industry. M/s. Al Noor Exports is also one of the
industries mentioned in the said O.A. whose inspection
by the joint committee was also directed by this Hon’ble
Tribunal. Joint Committee inspected the unit in question
M/s Al Noor Exports on 04.01.2024 and collected
effluent samples analysis of which was conducted by
the Laboratory of CPCB, New Delhi. As per the report
submitted by the committee, the analysis report of
treated effluent being discharged after the ETP outlet
were found having BOD of 55 mg/l which was beyond
the prescribed parameters. The Committee also
recommended the following directions to be complied

with by the unit:

1. Unit shall operate ETP properly so as to comply with
discharge norms.

2. Unit shall get repaired'at the earliest, the OCEMS
installed at ETP outlet and ensure 24x7 connectivity
with CPCB/UPPCB servers for continuous
monitoring.

3. Unit shall maintain log-book of carcass waste, bones
and boiler ash generation on daily basis.

4. Unit shall install separate flow meters and maintain

log books for water consumption in Process, boiler

t1

and domestic.
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5. Unit shall implement Public Liability Insurance (PLI)

provisions as per the law.

A true copy of the said report of the Joint Committee is
being enclosed herewith and marked as Annexure-2 to this

reply.

(F)That subsequently, with reference to the compliance
letter dated 27.02.2024 submitted by the industry, Head
Office UPPCB, Lucknow directed Regional Officer,
UPPCB, Muzaffarnagar for reinspection and submission
of verification report in reference to all the compliance
points submitted by the wunit in its letter dated
27.02.2024 and also to verify the compliances in
reference to violations found earlier during inspection by
the joint committee on 04.01.2024 in O.A. No. 540/2023,;
Niramaya Jan Utthan Sansthan Vs. State of U.P. and
Others.

(G) That thus Office,
conducted inspection of the unit on 23.03.2024 and as

the Regional Muzaffarnagar
per the reply submitted by the unit with respect to show
cause notice and violations found during previous
inspections, were

following  compliances/status

observed as below:

Sl

No.

Directions given in
showcause notice

Facts given in the
representation
dated 27.02.2024
submitted by the
industry.

Facts found at the
time of inspection
dated 23.03.2024

The
Continuous
Effluent Monitoring

Online

MUVX Card of
Online Continuous
Effluent

Pursuant to the
showcause notice
dated 14.02.2024

s—




151

System installed at
ET.P. of the
industry and the
Online Continuous
Emission
Monitoring System
(OCEMMS)
installed at the
stack attached with
the boiler was
found not linked
with the server of
Central  Pollution
Control Board/U.P.
Pollution  Control
Board.

Monitoring
System (OCEMS)
attached with the
E.-T.P. was not
functional and
new card has
been purchased
by us, now it is
functioning.
OCEMS installed
on the stack
attached to the
boiler has also
been repaired and
even it has been
working.

to the industry, at
the time of
inspection  done
on 29.02.2024 by
the office, it has
been found that

repairing of |
OCEMS for |
continuous
monitoring of

ET.P. was being
done. Again on
inspection on
23.03.2024

OCEMS found
functional but not
linked with the
server of CPCB
and UPPCB. At
the time of
inspection the
representative of
the unit who was
present has
informed that
OCEMS attached
to the stack of
boiler has been
linked with CPCB

and UPPCB
servers.

As per directions of
Commission for Air
Quality

Management in
National  Capital
Region and
Adjoining  Areas,
dual fuel system
and RECDS has
not been found
installed on 3 DG
Sets having
capacity of 1680
kVA, 1270 kVA
and 850 kvA
respectively which
is violation of the
directions of
CAQMNCR & AA.

We use bio-diesel
in DG Sets
installed in the
plant.

On 3 DG Sets
installed in the
industry till the
date of inspection
on 23.03.2024
RECDS and dual
fuel system has
not been found
installed.

Industry has not
submitted following
reports/documents

A. Environment
Statement is
enclosed.

A. Environment
Statement has

&

been enclosed by
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A. Environment
Statement in Form-
V.

B. Quarterly
compliance report
of the CCA.

C. Hazardous
effluent/hazardous
waste samples for
laboratory testing.

D. Report o 24
compendium Point
for Slaughter
House Units to the

B. Quarterly
Compliance
Report is
enclosed.

C. Hazardous
effluent/hazardous
waste sample is
enclosed.

the industry with
the representation
dated 27.02.2024.

B. The industry
has forwarded the
analysis report of
water samples
under  Quarterly
Compliance report
of CCA through
the  recognized
laboratory.

C. ETP Sludge
report under
Hazardous

effluent/hazardous

Board. waste  samples

report has been
forwarded  after
getting the same
tested by
recognized
laboratory.

D. The industry
has not submitted
repot  on 24
Compendium
points.

(H) That during inspection on 23.03.2024,

effluent being discharged from the outlet of ETP was

treated

collected and analyzed in the Laboratory of Regional
Office, Muzaffarnagar and the analysis report was found
within the prescribed parameters. However, as per the
above table, during inspection on 23.03.2024, OCEMS
was found operational but the values were not
connected to server of CPCB and UPPCB. 3 DG Sets
installed in the industry was not installed with RECD's
and Dual Fuel System. No report was submitted by the

industry regarding 24 compendium points. In reference

the further action
F}_

to the above, in addition to
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recommended against the showcause notice by
Regional Office, UPPCB, Muzaffarnagar vide letter
dated 04.03.2024, non-compliances which were again
additionally observed, during inspection dated
23.03.2024, Regional Officer, UPPCB, Muzaffarnagar
vide letter dated 07.05.2024 again recommended for
action against the unit in addition to the showcause

notice.

() That in reference to the above recommendation,
Headquarter of the UPPCB, Lucknow dated 24.05.2024
issued closure order against the industry, M/s Al Noor
Exports, Jansath Road, Muzaffarnagar which is
impugned in this Appeal.

(J) That the officials of UPPCB, Muzaffarnagar inspected
the unit on 28.05.2024 along with District Administration
and the unit was sealed and closed in compliance to the
closure order. The closure report is being enclosed
herewith and marked as Annexure-3 to this Reply.

(K)That violations found and inspection done on various
dates and findings in those inspections are being
enclosed in tabular form and marked as Annexure-4 to

this Reply.

PARAWISE REPLY:

1-2. That the contents of Paras 1 and 2 need no reply.

3. That the contents of Para 3 are matter of record, hence need
no comments. ’
&
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4. REPLY TO FACTS.

4 1. That the contents of Para 4.1 are not correct. The

abovenoted facts would reveal that the industry has not complied

with various directions/recommendations.

4.2. That the contents of Para 4.2 do not pertain to the replying

Respondent, hence need no reply.

4 3. That the contents of Para 4.2 are denied to the extent that

industry was operating in complete compliance regarding

environmental norms.

4.4. That the contents of Para 4 4 are matter of record and

nothing contrary to record is admitted.

4 5. That the contents of Para 4.5 do not pertain to replying

Respondent and are in exclusive knowledge of Appellant.

4.6 - 4.10. That the contents of Paras 4.6 to 4.10 are based on

record, however, nothing contrary to record is admitted.

4 11. That in reply to the contents of Para 4.11 it is submitted that
regarding the dispute between the partners the same is internal

matter of Appellant and need no reply from replying Respondent.

4.12. That in reply to the contents of Para 4.12 it is submitted that
the violations are in the knowledge of Appellant. The Ms. Priya
Sud who is a partner of the Appellant cannot say that the violation
done by the Appellant was not in the knowledge of Appellant.

q
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4.13. That in reply to the contents of Para 4.13 it is submitted that
the Appellant cannot be allowed to operate without compliance of

environmental norms.

4.14. That in reply to the contents of Para 4.14 it appears that the
same is the prayer to this Hon'ble Tribunal, however, the
Appellant can be allowed to operate only after compliance of all
the directions/norms.

4.15. That in reply to the contents of Para 4.15 it is submitted that
the same is again regarding the internal dispute amongst the
partner and nothing to do with the replying Respondent.

@

416 — 4.17. That the contents of Paras 4.16 and 4.17 need no
reply.

5. That the grounds of challenge including the sub paras from 5.1
to 5.10 are wrong and devoid of merits, however, replying
Respondent craves leave to urge necessary submissions at the

time of hearing.
6. That the contents of Para 6 need no comments.
7. That prayer Clause is wrong, hence denied. The Appellant

cannot be permitted to operate unless and until all the

recommendation/norms are complied with.
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DEPONENT
VERIFICATION:

I, the abovenamed deponent, do hereby verify that the contents

of above affidavit are true to my knowledge derived from official
record. No part of the same is false and nothing has been

concealed therefrom.

VERIFIED ON THIS THE 14™ DAY OF SEPTEMBER, 2024 AT
NEW DELHI.

W‘J’@\ =

IDENTIFIED BY DEPONENT

Notary Qublle, Delnl
{ASF

[f
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- Unit shall operate ETP properly so as to comply with discharge norms.

2- Unit shall get repaired at the earliest; the OCEMS installed at ETP outlet and ensure 24x7 connectivity with
CPCB/UPPCB servers for continuous monitoring.

3= Unit shall maintain log-book of carcass waste, bones and boiler ash generation on daily basis.

4- Unit shall install separate flow meters and maintain log-books for water consumption in Process, boiler and
domestic,

5- Unit shall implement Public Liability Insurance (PLI) provisions as per the law.
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1. These parameters are kept in mind —

Regular Monitoring

Proper Maintenance

Efficient Treatment Process

Chemical Management

Optimized Operation

Compliance Documentation

Training and Awareness

. Continuous Improvement

2. The unit has been repaired; OCEEMS has been installed at the ETP outlet has been established for continuous

monitoring.

Log books of carcass waste, bones and boiler ash generation are maintained daily. Copy attached

4. The work of separate flow meters for process, boiler and domestic water consumption has been started. Log
book will be submitted to you soon after installation

5. Public liability insurance provision as per law is under process.
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ANNEXURE-4
SI | Violations found during Date of Present | Violations not |
no previous inspections inspection compliances complied/partially
leading to closure order during which | verified by UPPCB | complied/completely
violation has during latest complied during
been found inspections dated latest inspection
[ 13.09.2024
1 |in  reference to the| 29.02.2024 During Inspection|Not complied.
violations found and RECD's and Dual
highlighted in the show Fuel Systems on DG
cause notice issued to the Sets not installed
industry, unit in its reply to till date.
show cause notice dated
| 14.02.2024 did  not
| comment anything
' regarding installation of
RECD's and dual fuel
system in the DG Sets
operating in the unit
(1x680, 1x270 and 1x850
KvA) S I | I
2 | Report on 24 compendium | 29.02.2024 The reply against 24 Joint inspection of
points of slaughter house compendium points | District Level
unit to the Board was also submitted by the Committee involving
not submitted along with unit  with  the|various departments
|the reply against the show compliance letter|is pending because
|cause notice submitted by dated 26.07.2024. |most of the
the industry. verifications can be
done only after
- = | operation of the unit. |
3 |OCEMS was not|29.02.2024 During inspection, Not complied. Status
operational and was being industry 'same as found in
repaired. representative previous inspection.
informed that
OCEMS is repaired
but not connected
to CPCB and SPCB
_|servers till date. | B
4 |Parameters in the treated|29.02.2024 Unit and ETP found NA
effluent sample collected closed in
from outlet of the ETP compliance to the
during visit was again closure order
found beyond the E.P. issued by UPPCB.
Norms (BOD=48 mg/l, Hence, ETP
COD=328 mg/l, TSS=76 efficiency can not
‘lmg/l). Hence, unit was | be assessed.

2
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found violating conditions
imposed in the consent
Water/Air order issued to
the industry

'5 |The analysis report of| 04.01.2024
treated effluent being
discharged after the ETP
outlet were found having
BOD of 55 mg/| which was
beyond the prescribed
| parameters

verified)

NA (Unit Closed.|NA
Hence, can not be

N

1. Unit shall operate ETP|04.01.2024
properly so as to
comply with discharge
norms.

2. Unit shall get repaired
at the earliest, the
OCEMS installed at ETP
outlet and ensure 24x7

connectivity with
CPCB/UPPCB  servers
for continuous
monitoring.

3. Unit shall maintain log-
book of carcass waste,
bones and boiler ash
generation on daily
basis.

4. Unit  shall  install
separate flow meters
and  maintain  log

books for water
consumption in|
Process, boiler and
domestic.

5. Unit shall implement
Public Liability
Insurance (PLI)
provisions as per the
law.

operational
compliance

issued by UPPCB.
2. OCEMS

'1. Unit found not|1. NA
in
of
Closure direction

is|2. Not complied.

repaired but not|Status same as found

connected to CPCB|in previous
and SPCB servers|inspection.

till date.

3.  During visit|3. Complied.

industry
representative

intimated that all|

the log books are
maintained on daily

basis.

points as
recommended by
the joint
committee.

4. Flow meters not 4. Not Complied.
installed on the

5. Complied and|5. Complied

related documents
submitted by the

Unit.

7 |During inspection on|23.03.2024
23.03.2024, OCEMS was

found operational but the

values were not connected

to server of CPCB and|

UPPCB

8. |03 DG Sets installed in the | 23.03.2024

'OCEMS is repaired Not complied. Status
but not connected same as found in
|to CPCB and SPCB|previous inspection.

servers till date.

2.2



lindustry was not installed |

with RECD's and Dual Fuel
System

168

'RECD's and Dual
Fuel Systems on DG
Sets not installed

[till date. __|_

No report was submitted

by the industry regarding

24 compendium points

23.03.2024

The reply against 24 | Joint inspection of
compendium points | District Level
submitted by the Committee involving‘
unit  with  the various departments
compliance letter is pending because
dated 26.07.2024. | most of the.
verifications can be
done only after
| operation of the unit.
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9/17/24, 11:23 AM Yahoo Mail - Appeal NOT46§24 Al- Noor Exports Vs UP pollution Control Board

Appeal No 24 of 2024 Al- Noor Exports Vs UP pollution Control Board

From: Pradeep Misra (pradeepmisra@yahoo.com)
To: mansichahal104@gmail.com

Date: Tuesday, September 17, 2024 at 11:22 AM GMT+5:30

Madam,,
Please find attached the document

With Regards,

(PRADEEP MISRA)
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